In The Caentral Administrative Tribunal
’\“ : i Calcutta Bench '
" | v o

GA 415 of 1996

'Presédtg $ Hon'bla Mr. B.P. Singh, Administrative Member

;. Hon'ble Mr. Kuldip Singh,.Judicial Member

. Nirmal Kanti Das, s/d> late Hem;Chandta :
- Dasgy ex. Afcs Asstt. FAA CAO(S)%s OFFice
Se Eoitly s, residing at 416, Pandit Fotilal
Colony, Oum Dum, Calcutta=81.
eseees Applicant

- Yarsus =

f1) Unifon of India, service through General
| Managar, Se& «Rly., Garden Reach, Cal-43.

'2) General Manager, S.E.Rly., GRC, Cal-43.
'3) F.Ao & CQAQUQ' SoEcﬁlyo. GRC’ Cal—43o

.4) FOAO & CQAOOQ, s.EoRly-’ GRC, Cal—43,
(Construction)

es000ee Respondents

For the Applicant ¢ Mre B.Ce Sinha, Counsel

Far the Respondents: Mr. B.Ke Gupta, Counsel

Heard on 3 05-02-2002 Date of Urder s 05-02-02

GROER

KULDIP SINGH, 3N

‘ fhe applicaﬁt has filed this U.A. Qhé:ein he has
challeggad the order dated 19.2.94 issued by'tha FAZ CAU(Admh.)/
GRC vids uhich the applicant has been denied grant of épEGial
pay u.e.F; 1-1-1984 ;nd co nsequent the bgner;t of pay Fixation.
The applicant also impugned the letter dated 4-5-95 regarding
f ixat ion of 'pay including special pay of &.35/-, ’
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20 .. The applicant claims that hes was appo inted in the Agcounts

‘Department of N& . Railuay and subsequently he was transferred to

»

S.E, Ra.{iluay. He was promoted by ranks to thé post of Accounts
hssistant from which he retired on 31-12-1988. A ter issuance |
of the drder dated 28-3«85 thae applicant was granted special pay
of Rse35/~ wea of o 1=3=1984 whereas his juniors, nanely, | She N.R'.
Ghosal and She B;C; Outte had been gfanted spescial pay weeef o
1-1--1’984. According to the applicant, he mad g represa‘ntatiah
before the éutﬁority_; but he had baen denied the benaf 1t. on the
ground tbat as the applicént was promoted as S (highar grade)
he canno": com pare himsélf‘ uith shri Chosal as he belongs to
d-iff‘arenf cadre. As far as applicant's comparison with Shri Dutta
is concei‘*nod the lap;olicant could m£ be given the sald benef it as

his bromo‘tion was dealt within the N.F . Railway Cadre.

3e " We have heard id. cuunsal oF moth the partiss and perused,

the mat.erials on record. “We find that the pleading:s teken by the

applicant is conttadictory as the r.oapoadents themselves po inted

......

141484 tb J a sub soquent ordar that admtional po sts of‘ SH uers
availabie due to restructuring of cle;ical sadre cf Accounts
Departnen':f. wed f o« 24-10=-85., Thus, we find from the pleadings of
the'respohdents themselves that all these three perscns are
similaily:circumstanca& and the applicant has right to compare
hinmself with Shri Dutta. Accordingly, we allow the G.A. end direct
the respondents to give the said benof‘.it‘tc the applicant aleo
WpBof o 1= 1‘1—84 within a pericd 'of’ three months f‘re'm the date:af
communication of this order with consequential benefit. With this

ob servatio'n application is dispcsed of.

W/Mgm e——«*@c«”\’m
( Kuldip singh ) TP, Singh )
Member(J) ' Nember(A
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